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Electric Manufacturing Co., Dum DUIn 

( Shri Indrajit Gupta: 
1610. ~ Shri Mohammad Elias: 

l Shrimati Renu Chakravartty: 

Will the Minister of Svpply be 
pleased to state: 

(a) whether the Elec tric Manufac-
turing Co., DUm Dum, had been 
engaged on Defence orders prior to 
stoppage of production there a~ from 
the 10th June, 1963; 

(b) whether it is a ract that tlie 
Workers' Union of this concern made 
several constructive suggestions to 
Government for getting product ion 
of Defence materials 1 csumed ~nd 
expanded; and 

(c) the step3, Jf an". Government 
proposes to take to see ,.hat the dead-
lock is speedily resol""ci and pro-
duction resumed? 

The Minister of Supply (Shri 
Batbi): (a) Messrs. Electric Mar.u-
facturing Co., Dum Dum, have ;;0 far 
been producing mainlY ACSR p.nd 
all Aluminium Conductors. Betw"",n 
December, 1962 and March, 1963 they 
booked orders frOm tlw DGOF fOI 

supplying three Defence items. Prior 
to stoppage of production in .reme, 
1963, they have nearly completed 
supplies again.t orders for only or.c 
of these items. 

(b) The representation received 
from the Mazrloor Uniol' of this unit 
suggested the Government's taking 
over its management. 

(c) Ministry of Labour "re making 
efforts through the Government of 
West Bengal to amicably settle the 
dispute between the workers ard the 
management. 

RE: RESIGNATION OF MEMBER 

Mr. Speaker: Calling attentiotl 
notice. Shri Buta Sillgh. 

Shri S. M. Banerjee (Kanpur): On 
a point of order. Yesterciay a ques-
tion was asked by Shri Yadav about 
Shri Jaipal Singh, as to whether !le 
can be a Minister in a State and at 
the same time continue to sit here. 
I want your ruling On the point. 

Mr. Speaker: Just as he entered. 
that struck me as wei!, whether he 
can be a Minister in a State and the:l 
be a Member here also. 

An Hon. Member: And sit in the 
Opposition. 

Mr. Speaker: I am not concerned 
with that. The seating arrangements 
are their own. 

He can be a Minister without his 
being a Member of Ille legislature 
there. For SOir..C" timp, he can 
continue. He cannot continue after 
six months unless he is plected as a 
regular Member. 

Sbtj S. M. Banerjee: He car,not 
take part in our deliberations. 

Mr. Speaker: Now that he has 
been sworn in as a M:nister there, 
~o far as the constitutional provisionS' 
are concerned. I cannot immf'('"'i')tely 
gee how we can debar him, though 




